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Order of the Tribunal 

The grievance of the applicant is 

that a non meritorious candidate. 

• (Respondent No.4) has been appointed to 

the post of Grarnin Dak Sevak Branch Post 

Master (ODS BPM). Viveknagar BO vide 

order dated 231d September. 2008. 

• overlooking applicant marks/merit 

Representation preferred on 27.10.2008 

(Annexure-6) remains undisposed f till 

date. 

In view of above notices be iss ed. 

Ms. U. Das learned Addi. CGSC for 

Respondents states that she has been 

served advanced copy of said O.A. Thus. 

notice be issued to the Respondents under 

Rule) (i) CAT (Procedure) Rules 1987 

returnable on 02.02.2010. 

Kuiar Chaturvedi) 
	

(Mukesh Kuma, Gupta) 
Member (A) 
	

Member (J) 
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2.2.2010 	Mr.C.5Aiam, learned counsel for the 

Applicant sees and allowed to withdraw the 

present O.A. Ms. Usha Dose learned 

AddI.C.G.S.C. appearing for Respondent 
2 /0 	 Nos. 1-3 states that she has received the 

, ç parawise comments from the Respondents 

stating that there is no irregularity in the 

appoinfmentRespondent No.4 and has no 

objection to withdrawal of the petition. 

A 	 O.A. is disposed of as withdrawn. c). 
(Madan Kar Chaturvedi) (Muk KUma Gupta) 

Member (A) 	 Member (J) 
Im 
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IN THE CENTRAL ADMISTRATIVE TRIBUNAL 
GUWAHATI BENCH : AT GUWAHATI 

ORIGINAL APPLICATION NO . ............... / 2009 

Miss Bompi Ado 

Applicant 

Vs 

Union of India and ors. 

Respondents 

The applicant before this Tribunal is a 

permanent resident of Rigo, Viveknagar, village 

Aalo, in the district of West Siang, Arunachal 

Pradesh. The respondent no. 3 vide requisition 

letter dated 30/06/2008 sent to the District 

Employment Officer, Employment Exchange Office, 

Aalo, West Siang, Arunachal Pradesh, had requested 

him to ponsor the names of at least 5 local 

candidates for recruitment to the post of Gram Dak 

Sevak Branch Postmaster, Viveknagar BO and the 

instant applicant was one of the five candidates who 

had applied for the said post. 

The requisition letter clearly specified 

that the candidate must be a resident of post 

village Viveknagar or residing within 2 kilometres 

or an outside candidate declaring to make his 

permanent resident at post village Viveknagar, if 

selected and has to submit the academic documents 

alongwith the application form. Further, the 

requisition 	letter 	alsO 	specified 	additional 

criteria viz., the candidate should have the landed 

property of his own name, the candidate should be of 

V 
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same village where the vacancy arises or desired to 

settle peimanently at the post village, the monthly 

salary will be appox. Rs. 2,300/- per month, the 

selected candidate shall have to provide office 

accommodation. 

The respondent authorities had prepared the 

Comparative Chart of the prospective candidates and 

the highest mark secured in the matriculation 

examination was the sole criteria adopted for 

selection of the candidate for appointment to the 

post of Gram Dak Sevak Branch Postmaster, Viveknagar 

BO. 

The 	respondent 	authorities 	inspite 	of 

knOwing of the fact that the respondent no. 4 is not / 

at all a resident of post village Viveknagar(Rigo) 

at Aalo had appointed her for the aforesaid post 

without following the criteria adopted in the 

requisition letter dated 30/06/2008 and the recruitment 

rules laid down in the Department of Posts Gramin Dak 

Sevak (Conduct and Employment) Rules, 2001, which 

govetns the appointment and servIce condition for 

the post of Gram Dak Sevak Branch Postmaster, 

adopted by the Department of Postalk Golirt.  of India. 

Beinq highly aggrieied the applicant had filed the i 

reprsentation .dated 27/10/2008 to the respondent 

authOtities but it rrtiainunattended 

Hence, this application. 
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LIST OF DATES 

30/06/2008 	The respondent no. 3 vide letter dated 

30/06/2008 bearing no. B-4/Viveknagar 

had sent requisition to the District 

Employment Officer, Employment 

Exchange Office, Aalo, West Siang, 

Arunachal Pradesh, requesting to 

sponsor the names of at least 5 local 

candidates for recruitment to the post 

of Gram Dak Sevak Branch Postmaster, 

Viveknagar BO. 

17/09/2008 	The 	respondent 	authorities 	had 

prepared impugned Comparative Chart 

of Prospective Candidates dated 

17/09/2008 for selection of candidates 

to the post of Gram Dak Sevak Branch 

Postmaster, Viveknagar BO. 

23/09/2008 	The respondent no. 3 had issued the 

impugned letter appointment dated 

23/09/2008 	bearing 	no. 	B- 

4/Viveknagar, appointing the 

respondent no. 4 to the post of Gram 

Dak Sevak Branch Postmaster, 

Viveknagar BO. 

27/10/2008 	The applicant had submitted a 

representation dated 27/10/2008 to 

the respondent no. 3 against the 

V  appointment of the respondent no. 4 

on the ground of her being a non-

resident of Viveknagar (Rigo), Aalo. 

06 



- DEC 2O9 

Guwahati Bench 
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I . 	Gwahafi Bench 

IN THE CENTRAL ADMISTRATIVE TRIBUNAL 

GUWAHATI BENCH AT GUWAHATI 

(An application under Section 19 of the 
Administrative Tribunals Act, 1985 

ORIGINAL APPLICATION NO . ............ / 2009 

IN THE MATTER OF 

Miss Bompi Ado 

D/o Late Gebom Ado 

Viii. Rigo (Viveknagar) 

P.O. & P.S. Aalo 

Dist. West Siang, Arunachal Pradesh 

Applicant 

- Versus - 

Union of India, represented by the 

Director General Of Postal Service, 

Government of India, 

New Delhi. 

The Director General Of Postal Service 

Arunachal Pradesh Division, 

Itanagar. 

The Superintendent of Posts 

the Director Postal Services, 

Arunachai Pradesh Division, 

Itanagar. 

Miss Yakiam Talom 

D/o Shri Tarin Talom 

Viii. Rumgong 

P.O. & P.S. Rumgong, 	District 

West Siang, Arunachal Pradesh 

Respondents 

Contd... 
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PARICULARS OF THE ORDER(S) AGAINST WHICH THIS 

APPLICATION IS MADE 

The comparative chart of the prospective candidates 

dated 17/09/20008 and the appointment letter no. B-

4/Viveknagar dated 23/09/2008 issued by the 

respondent no. 3 appointing thereby the respondent 

no. 4 to the post of Gram Dak Sevak Branch 

Postmaster, Viveknagar, Aalo, West Siang, Arunachal 

Pradesh. 

JURIDICTION OF THE TRIBUNAL 

The applicant declares that the subject matter of 

this application is within the jurisdiction of this 

Hon'ble Tribunal. 

LIMITATION 

The applicant declares that this application is 

being filed within the period of limitation 

prescribed under section 21 of the Administrative 

Tribunal Act, 1985. 

FACTS OF THE CASE 

4.1 	That the applicant is a citizen of India 

and a permanent resident of Rigo, Viveknagar, 

Village Aalo, in the district of West Slang, 

Arunachal Pradesh and as such your applicant is 

entitled to all the rights and privileges as granted 

under the constitution of India and other laws of 

the land. 

4.2 	That the applicant begs to state that the 

respondent no. 3 vide letter dated 30/06/2008 

bearing no. B-4/Viveknagar has sent requisition 

through the District Employment Officer, Employment 

Exchange Office, Aalo, West Slang, Arunachal 

Contd... 
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Pradesh, 	requesting to sponsor the name of at least 

5(five) 	local candidates for recruitment to the post 
- 

of 	Gram Dak Sevak Branch Postmaster, Viveknagar BO. 

In the requisition letter it was made clear that the 

candidates 	must 	be 	the 	resident 	of 	post 	village 

Viveknagar 	or 	residing 	within 	2 	kilometres 	or 	an 

outside •candidates 	declaring to make 	his permanent 

resident 	at 	post 	village 	Viveknagar, 	if 	selected. 

The 	documents 	to 	be 	submitted 	alongwith 	the 

application form by the applicant are as follows: 

Class X passed Certificate duly attested. 

Mark 	sheet 	of 	class 	X 	passed 	duly 

attested. 

(iii).Employment Exchange Registration Card duly 

attested. 

(iv) Permanent 	Resident 	Certificate 	duly 

attested. 

Further, the requisition letter also includes 

additional requisite criteria, which are as follows: 

(I) The candidate should have the landed 

property of his own name. 

(ii) The candidates should be of same village 

where the vacancy arises or desired to 

settle permanently at the post village. 

(iii)The monthly salary will be appox. Rs. 

2,300/- per month. 

(iv) The selected candidate shall have to 

provide office accommodation. 

The said requisition letter was displayed in the 

office notice board at Aalo Post Office. 

A copy of the requisition letter 

dated 30/06/2008 bearing no. B-

4/Viveknagar is annexed herewith and 

marked as Annexure - 1. 

Contd... 
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4.3 	That 	the 	applicant 	who 	is 	a 	permanent 

resident 	of 	Rego(Viveknagar), 	Aalo, 	begs 	to 	state 

that 	in pursuance 	of 	the 	requisition 	letter 	dated 

30/06/2008 had submitted application for the post of 

Gram Dak Sevak Branch Postmaster, 	Viveknagar BO to 

the 	respondent 	no. 	3, 	enclosing 	all 	the 	requisite 

documents 	as 	specified 	in 	the 	requisition 	letter, 

i.e. 	Application form , 	Class X passed certificate, 

Mark 	sheet 	of Class 	X passed, 	Employment 	Exchange 

Registration 	Card, 	Permanent 	resident 	Certificate 

and Schedule Tribe Certificate, all duly attested. 

The copies of the applicant's Application 

form, Schedule Tribe Certificate, Class X 

pass 	certificate, 	Class 	X 	examination 

marksheet, 	Employment 	Exchange 	Identity 

Card and Permanent 	resident 	Certificate 

are 	annexed 	herewith 	and 	marked 	as 

Pinnexure - 2 Series. 

4.4 	That the applicant begs to state that the 

respondent no. 	4 has also applied for the 

aforementioned post of Gram Dak Sevak Branch 

Postmaster, Viveknagar BO, who is not the permanent 

resident of post village Viveknagar, has also 

submitted the entire requisite documents as mentioned 

in the requisition letter dated 30/06/2008, except 

the Permanent resident certificate 

The copies of the Application form, 

Schedule Tribe Certificate. Class X pass 

certificate, Class X Examination Mark 

sheet and Employment Exchange Identity 

Card, all submitted by the respondent 

no. 4 are annexed herewith and marked as 

rr1,11 	- 

Contd... 
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4.5 	That the applicant begs to state that the 

respondent no. 3 had prepared impugned Comparative 

Chart of Prospective Candidates dated 17/09/2008, for 

the selection of the candidate to the post of Gram 

Dak Sevak Branch Postmaster, Viveknagar BO. The 

• 	Comparative Chart reveals 5 (five) 	prospective 

• candidates namely (i) Shri Doter Kamsi, (ii) Miss 

Yakiam Talom (respondent no. 4), (iii) Miss Yagi 

Yajo, (iv) Miss Bompi Ado (applicant) and (v) Shri 

Mito Eshi. The highest mark secured in the 

matriculation examination was the sole criteria 

adopted by the respondent no. 3 among the 

prospective candidates mentioned in the Comparative 

Chart for selection of the candidate for appointment 

to the post of Gram •Dak Sevak Branch Postmaster, 

Viveknagar BO. The marks obtained by the prospective 

candidates as mentioned in the Comparative Chart are 

as follows 

Names 	percentage mark obtained 

Shri Doter Kamsi 	37.68% 	188 

Miss Yakiam Talom 	47.2% 	236 

(iii)Miss Yagi Yajo 	43.2% 	216 

Miss Bompi Ado 	40.8% 	204 

Shri Mito Eshi. 	41,48% 	207 

The respondent no. 4 has been adjudged as 

position and accordingly it was directed to issue 

appointment in favour of respondent no. 4 for 

appointment of the post of Gram Dak Sevak Branch 

Postmaster, Viveknagar BO, Aalo, without considering 

other criteria as mentioned in the requisition 

letter dated 30/06/2008 and also the criteria 

adopted by the Central Government for appointment to 

the post of Gram Dak Sevak Branch Postmaster, under 

IT 

Contd.. 



'bur CeuITt Ad' 
( 

I 	Guwahat BenCh 
,ri1 

the Department of Posts Gramin Dak Sevak (Conduct 

and Employment) Rules, 2001. 

A copy of the Comparative Chart of 

Prospective Candidates dated 17/09/2008 

is annexed herewith and marked as 

nnexure - 4. 

4.6 	That the applicant begs to state that the 

respondent no. 3 without considering 	criteria 

specified in the requisition letter dated 30/06/2008 

and the rules under the Department of Posts Gramin 

Dak Sevak (Conduct and Employment) Rules, 2001, has 

issued an impugned letter of provisional appointment 

to respondent no. 4 vide letter dated 23/09/2008 

bearing no. B-4/Viveknagar, whereby the respondent 

no. 4 has been provisionally appointed as Gram Dak 

Sevak Branch Postmaster, Viveknagar BO in account 

with Aalo NDG under Itanagar HO (Head Office) with 

the effect from the date of joining on the post. 

Being highly aggrieved by the said impugned 

appointment letter dated 23/09/2008, this instant 

application has been filed with a prayer for setting 

aside and quashing Comparative Chart of Prospective 

Candidates dated 17/09/2008 and appointment letter 

dated 23/09/2008. 

A copy of the provisional appointment 

letter dated 23/09/2008 is annexed 

herewith and marked as Annexure - 5. 

4.7 	That the applicant begs to state that she 

had filed a representation dated 27/10/2008 to the 

respondent no. 3 agitating the appointment of the 

respondent no. 4 on the ground of non-resident of 

Viveknagar (Rigo), Aalo. The applicant stated that 

N  I 
I 

Con tcL.. 
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the respondent no 4 rather is a resident of Hissam 

village, which is not within the jurisdiction of 2 

Km. of the post village Viveknagar and further 

prayed humbly to cancel/recall the said appointment 

letter dated 23/09/2008. But, till date the 

representation dated 27/10/2008 has remained 

unattended before respondent no. 3, which is 

violative of the principal of natural justice. 

Therefore, the respondent authority is deserved to 

be directed to dispose of the representatiOn dated 

27/10/2008. 

A copy of the representation dated 

27/10/2008 is annexed herewith and 

marked as Annexure - 6. 

4.8 	That the applicant begs to state that the 

Department of Postal, Govt. of India has adopted 

recruitment rules called as the Department of Posts 

Gramin Dak Sevak (Conduct and Employment) Rules, 

2001, which governs the entire service condition and 

procedure/rule for the appointment for the post of 

Gram Dak Sevak Branch Postmaster. The applicant 

states that the Section IV of the aforesaid rule 

provides method of recruitment of Gramin Dak Sevak 

Branch Postmaster which are to be followed by the 

appointing authority while making out selection of 

candidate for the post of Gram Dak Sevak Branch 

Postmaster; some of the rules are as under: 

(IV.1) Age 

The maximum age limit will be 18 years and maximum 

age will be 	65 years. 

(IV.2) Educational Qualification 

Matriculation [the selection should be based on the 

marks secured in matriculation or equivalent 

via  

Contd... 
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examination. No weightage need be given for any 

qualification(s) higher than matriculation. I 

(IV.3) Income and ownership of property 

The person who takes over the agency (EDSPM/EDBPM) 

must be one who has an adequate means of livelihood, 

must be able to offer space to serve as the agency 

premises for postal operation, the premises must be 

such as will serve as a small postal office with the 

provision for installation pf even a PCO (Business 

Premises such as shops, etc., may be preferred) 

(IV.4) Residence 

(i) 	The EDSPM/EDBPM must be a permanent resident 

of the village where the post office is located. He 

should be able to attend the: post office work as 

required of him keeping in view the time of receipt, 

dispatch and delivery of mails which need not be 

adapted to suit his convenience or his main 

avocation. 

(IV.5) Security 

ED Agents of all categories including ED delivery 

Agents should furnish security of Rs. 4,000/-

subject to the condition that the amount of security 

should be increased / decreased so as to be equal to 

the amount of cash and valuables that is authorised 

to be entrusted to them under the orders of 

Divisional Superintendent or Head of the Circle, as 

the case may be. 

(IV.6) Preferential Categories 

There are four types of preferential categories 

fixed by the issuing various orders i.e., Schedule 

Caste, Schedule Tribe, Ex-Army Postal Service 

Personnel and Educated Unemployed persons, the above 

preference should be subject to first and foremost 

condition that the candidate selected should have 

Contd... 
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adequate means of livelihood. To ensure this 

condition, the candidate must able to offer office 

space to serve as the agency premises for postal 

operations as well as public call office and as 

such, business premises such as shops, etc., must be 

preferred regardless of the various categories of 

preferences mentioned above. 

4.9 	That the applicant begs to submit that on 

perusal of the Schedule Tribe Certificate and Birth 

Certificate (Annexure 3 series) of the respondent no. 

4, reveals that respondent no. 4 is a permanent 

resident of village Jomoh, P.O. and P.S. Rumgong, West 

Siang, Arunachal Pradesh. Moreover, the certificate 

dated 20/10/2008 issued by the ASM, Rigo / Kamdai 

village certified that the respondent no. 4 neither is 

a resident of (Rigo / Kamdai) Viveknagar village nor 

she had a temporary resident in the said village and 

it is further certified that respondent no. 4 is not 

enroll in the panchayat electrol roll of the said 

village. The respondent authorities inspite of knowing 

of the fact that the respondent not. 4 is not at all a 

resident of post village Viveknagar(Rigo) at Aalo has 

appointed her as Gram Dak Sevak Branch Postmaster, 

Viveknagar BO. This action on the part of the 

respondent authorities in the appointment of the 

respondent no. 4 without following the recruitment 

rules laid down in the Department of Posts Gramin Dak 

Sevak (Conduct and Employment) Rules, 2001, adopted by 

the Department of Postal, Govt. of India, is highly 

whimsical, arbitrary and illegal. 

A copy of the certificate dated 

20/10/2008 is annexed herewith and 

marked as Annexure - 7. 

QL- 

Contd... 
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4.10 	That the applicant states that the 

certificate dated 09/01/2009 issued by the Circle 

Officer, Administration / Town Magistrate, West 

Slang District, Aalo, certified that the Rumgong 

Circle, in which the village of the respondent no.4 

is located is situated at a distance of 30 

kilometres away from Aalo and further certified that 

Viveknagar post village is situated at distance of 2 

Km away from AalO, which is surrounded by two 

village i.e., Rigo and Kamdai. Therefore, the 

respondent no. 4, is not a resident of the 

Viveknagar post Village and the respondent 

authorities ought to have to rejected her 

application on the ground of not fulfilling the 

prescribed qualification. However, despite knowing 

this fact, the respondent authorities has appointed 

respondent no. 4 without proper verification about 

her residential status and prescribed rules laid 

down under the Posts Gramin Dak Sevak (Conduct and 

Employment) Rules, 2001,. Thus, the appointment of 

the respondent no. 4 by the respondent authorities 

is highly illegally and arbitrary. 

A copy of the certificate dated 

09/01/2009 is annexed herewith and 

marked as Annexure - 8. 

iAl 	That the applicant begs to submit that the 

tSondent no. 4 has not submitted her permanent 

teident certificate, which was one of the document 

ought for in the requisition letter dated 

0/06/2008 (Annexure-1) . The respondent authorities 

ought to have rejected the aplidation form and 

could have reject the candidature of, the respondent 

ro. 4 on this count but the respondent authorities 

tlov ok  

Contd... 
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inspite of rejecting her candidature with malafide 

intention most illegally included her in the 

Comparative Chart of Prospective Candidates and 

selected him for the post of Gram Dak Sevak Branch 

Postmaster, Viveknagar BO, Aalo without following 

the prescribed rules provided for the appointment of 

Gramin Dak Sevak Branch Postmaster. 

4.12 	That the applicant begs to submit that one 

of the pre-conditions for the appointment of 

EDBPM/EDSPM is that the candidates should have the 

landed property in her own name and the landed 

property should be at the village where the vacancy 

arises. But in the instant case though the 

respondent no. 4 is not a resident of the Viveknagar 

post village and does not have any landed property 

in the said village (Annexure-7), yet she has been 

appointed by the respondent authorities without 

verification of her landed property at the 

Viveknagar post village, where the post arises. This 

action of the respondent authorities appointing the 

respondent no. 4 without considering the material 

facts and without proper verification of her landed 

property is violative of the rules under the 

Department of Posts Gramin Dak Sevak (Conduct and 

Employment) Rules, 2001, adopted by the Department 

of Postal, Govt. of India. 

4.13 	That the applicant submits that the rule 

17 of the Mode of recruitment under the Department 

of Posts Gramiri Dak Sevak (Conduct and Employment) 

Rules, 2001 lays down that in case no persons from 

the post village who have applied had additional 

source of income or required qualified persons, the 

Contd... 
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vacancy is required to be re-advertised and then 

only regular appointment of non resident of the post 

village can be done. If the vacancies are re-

advertised and no application from the post village 

is received, then only there are adequate grounds to 

appointment non-resident as EDBPM. In the instant 

case, the respondent authorities should have 

selected the candidates who are the permanent 

resident of Viveknagar post village and should have 

to prepare the Comparative chart of Prospective 

Candidates among them. Since in the applicant, who 

is a permanent resident of Viveknagar post village 

has applied for as a. candidature for the post, the 

respondent authorities cannot include respondent no. 

4, who is a non-resident in the Comparative chart of 

Prospective Candidates dated 17/09/2008. Therefore, 

the respondent no. 4 should not be included in the 

Comparative chart of Prospective Candidates dated 

17/09/2008 and the appointment letter dated 

23/10/2008 issued by the respondent no. 3 may kindly 

be set aside and quashed in the interest of justice 

and to secure end of law. 

	

4.14 	That this application is made bonafide and 

in the interest of justice. 

5. GRONDS FOR RELIEF WITH LEGAL PROVISIONS: 

	

5.1 	That as per letter dated 30/06/2008 the 

respondent authorities had sent the requisition for 

sponsoring the names of at least 5 local candidates 

for recruitment to the post of Gram Dak Sevak Branch 

Postmaster, Viveknagar BO. In the said requisition 

letter it was made clear that the candidates must be 

the residents of the post village Viveknagar or 

Contd... 
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residing within 2 kilornetres or an öUtde 

candidates declaring to make his permanent resident 

at post village Viveknagar, if selected. But the 

respondent authorities inspite of knowing of the 

fact that the respondent no. 4 did not fulfil these 

conditions, had included her in the Comparative 

chart of Prospective Candidates dated 17/09/2008. As 

such, the respondent no. 4 is not entitled to be 

included in the said Comparative chart of 

Prospective Candidates. 

5.2 	That the action on part of the respondent 

no. 3 in issuing the appointment letter dated 

23/10/2008 appointing the respondent no. 4 to the 

post of Gram Dak Sevak Branch Postmaster, Viveknagar 

BO without following the procedure laid down in the 

requisition letter dated 30/06/2008 and the recruitment 

rules laid down in the Department of Posts Gramin Dak 

Sevak (Conduct.and Employment) Rules, 2001, adopted 

by the Department of Postal, Govt. of India, is 

highly whimsical, arbitrary and illegal. Hence, the 

appointment letter dated 23/10/2008 issued by the 

respondent no. 3 is liable to be set aside and 

quashed in the interest of justice and the applicant 

is entitled to be appointed to the said post. 

That immediately after the issuance of the 

impugned letter dated 23/10/2008 by the respondent 

authorities appointing respondent no. 4, the 

applicant had submitted a representation dated 

27/10/2008 to the respondent no. 3. But to her utter 

shock and surprise the said representation has 

remained unattended. 

Contd... 



[Centr 
I tTF 

- 9 DEC )• 

14 
	

Guwahati Bench 

5.4 	That the consequential action of the 

respondent authorities in appointing the respondent 

no. 4 over and above the applicant is liable to be 

declared as illegal and arbitrary. 

DETAILS OF REMEDIES EXHAUSTED 

The applicant declares that she has exhausted all 

remedies available and the representation filed 

before the respondent authorities on the subject 

matter in issue has not been responded to as yet. 

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE 

NY OTHER COURT 

The applicant also declares that she had filed a 

writ petition registered as W.P. (C) No. 429(AP)2008 

in the Itanagar Permanent Bench of the Hon'ble 

Gauhati High Court on the same matter but on being 

informed that the dispute is to be adjudicated by 

this Hon'ble Tribunal, the said writ petition was 

closed on withdrawal with liberty to approach this 

Hon'ble Tribunal vide order dated 21/11/2008 passed 

by the Hon'ble Gauhati High Court in the said case; 

she has not filed any other suit / application 

before any other Court / Tribunal pertaining to the 

subject matter involved in this application. 

RELIEF SOUGHT FO 

Under the facts and circumstances stated above, it 

is respectfully prayed that this Hon'ble Tribunal 

may be pleased to consider the application, admit 

the same, issue notice to the respondents calling 

for production of records of the case and upon 

hearing the parties on the cause or causes that may 

be shown, be further pleased to set aside and quash 

- 	Contd... 

I 
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the appointment letter dated 23/10/2008 issued by 

the respondent no. 3 appointing the respondent no. 4 

to the post of Gram Dak Sevak Branch Postmaster, 

Viveknagar BO, and further the respondent 

authorities may kindly be directed to appoint the 

applicant in the aforesaid post and / or may be 

pleased to pass any further or other order or orders 

as Your Lordships may deem fit and proper under the 

facts and circumstances of the case. 

9. INTERIM ORDER PRAYED FOR 

In the interim, it is most respectfully prayed that 

pending disposal of this application, this Hon'ble 

Tribunal may pleased to •stay the appointment of the 

respondent no. 4 and further direct the respondent 

authorities not to allow the respondent no. 4 to 

continue in the post of Gram Dak Sevak Branch 

Postmaster, Viveknagar BO at Aalo. 

10. PARTICULARS OF T.P.O. : 

I) 	I.P.O. No. 

Date 
	

OqJ 2J 2-009 

Payable at 
	

Guwahati 

Issuing post office : 

11. tIST OF ENCLO&ffiE 

As stated in the index. 

Place : 

Date Signature of the Applicant 

Go-ni rM p l'  
Through 

chAAlf( 4f 
Advocate 

Contd... 
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	Cuwahatj Bench 

Miss Bompi Ado, D/o Late Gebom Ado, Viii. Rigo 

(Viveknagar), P.O. & P.S. Aaio, Dist. West Siang, 

Arunachal Pradesh, do hereby solemnly affirm and 

verify that I am the applicant in this instant case 

and conversant with the facts and circumstances of 

the case and the statements made in the paragraph 

...... :Y41 

.......................................................are 	true 	to 

my knowledge and those made in paragraph 

£.......................................................................................................... 

are based upon legal advice 

received and believed to be true. I have not 

suppressed any material facts of the case. 

And I sign this verification on this the 	of 

2009 at Guwahati. 

&,1spl 14J 
S IGWATtJE 

vn 
, ) 

07 

SHAH SYED SAMADUR RAHMAth 
M.A..I3Ei.t.l.9 

Ncs 
Guwahati,KamfUP. 
Regd. No-KAM. 03 
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To 

,jUI:J'.  

\A 

p 	f 
\ The Ditrict Empj,im9nt Officer,\), . 

EmploIment X6hne Office, Aalo,' 
DistrØ't WfSg. 	 ,\ 

Sub:- 	4pp1icatio fbr the post 	 Po_ 

Sir. 	 -1- 
With reference to the Adv. No. B-4/Viveknagar, dated 30th  June 

2008. 1 would like to offer myself for the post of Grarnin Dal Sevak, Branch 
Postmaster. Viveknagar, B.O. Aalo. 

My necessary particulars are furnished below for your perusal; 

Name 

Fathers name 

Date of birth 

Educational qualification 

Tribe 

PRC 

Employment Exchange 

Ni l?CMi 
	 Wtra 

4 
Guwahati Bench 

(.LAcc)JI (H 	PA 

T (Lo 

R1cVft'- 	,'/.'(M 	A/ 

Regd. No. 	.QLc.'f.(.Date .ii.9. 

Signatüe Of A'plicant 

1:o 6 L 
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..Lc41T& 4[i4q') 
e*.******•.,.******** ***** *********,* --. * 

GOVT. OF ARUNACHAL PRADESH 
OFFICE OF THE DEPUTY COMMISSIONER 

± 	. 	 WEST SlANG DISTRICT 	ALONG 	. 

SCHEDULED 

Y v 

• 	 '44 

This is to Certify that 	 .............. 
. ./daughter 	of 	 .................. 

of village_ ......... 	 P0/PS .............. ... 	........................ 
District......... of the State ArunachaJ Prarlesh 

$ 	belongs to..... ............ ...................... Tribe which is recognised 	• 
as a Scheduled Tribe of Arunachal Pr. e 	r.s under :- 	 * 

* 
The Constitution (Scheduled Tribe) Order, 1950. The 

è Constitution (Scheduled Tribes (Union Territory) order 1950 
as amended by the Scheduled Castes and Scheduled Tribes 

* 1i!t ( Modification ) order, 1956, the Bombay Reorganisation 	* 
Act, 1960, the Punjab Reorganisation Act, 1966, the' State 
of Himachal Pradesh Act, 1970, and the North Eastern Areas 
(Andaman & Nicobat Islands) Scheduled Tribe Order, 1959. 
The Constitution (Dadra & Nagar Haveli ) Scheduled Tribe 
Order, 1964. The Constitution ( Uttar Pradesh Scheduled 
Tribea order, 1967. The Constitution ( Goa Daman & Diu) 
Scheduled Tribes Order, 1968. The Constitution ( Nagaland 
Scheduled Tribes order, 1970. 

'Sur and his/her 
family ordinarily reside in 	 .. 	....................... Village 

	

__ 	...........Circle. ........... .....- 	....... of West Siang 
District, Arunachal Pradesh. 

Certified that the particulars of the apDlicant mentioned in this 
Certificate have been verified and found to be correct. 	 . 

n / 
Branch'Officer \( Jdl) 	

\ Z Seal 	 Deput issioner, * 
Date :\ 	

. 

£L44 	4u 6 'j 	4 
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2ixttrai nari nf th.xr 	iurthnn 
G01/5707/1 72303 

I  

2002 
ALL INDIA- SECONDARY SCHOOL EXAMINATION, 2002 

ZT 4'HIld ffl rrn t f 
This is to certify that 	BOMPI ADO 

3T1T/3xrT 3t 
Roll No. 3107901 	XtaughterofSmt. 	KIME ADO 

& Shri 	GEBOM ADO 

Born on FIRST FEBRUARY NINETEEN HUNDRED EIGHTY SIX 

TT 	2002 	31iP 	 qIn 
passed the Secondary School Examination of the Board held in 	- XXXX JuIy/August,200 

lcIAJ 

from PRIVATE CANDIDATES 

(.. 

in the following subjects 

ENGLISH COURSE-A 	HINDI COURSE-B 	MATHEMATICS 

SCIENCE WITH PRAC. 	&bCIAL SCIENCE 

	

Ii 
Y 	 I 

f .  
Delhi 
Pit 	 ( Pas'nesh Kumar ) 
Dateo 	2006-2002 	 q4 

Controller of Examinations 

* against a subject indicates that the candidate passed in the subject at the Compartmental Examination. 
ftt7TZMM cna 	 d 	 ujfia 	 ,• si ain 
NOTE 	While judging regliar SlsUents, It is eoectnd that CERTIFICAT6 OF SCHOOLEASEO EVALUATION weuld be aen coasizance oi l.  

Cd-14) 4-E 	tfl'L 
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Guwahafi Bench 

- 

	

¶4 	1f9flF4 rrn 	TTU1 	 hi ou I 

Note : ihis •:lilicale shall he couritersigned by the Principal of the School before issue to the candid 

Signattiie of Ow i:.i . ii . t.jai 

h 	Govt. H.S 	
1gk1o. 

Ls 
Name of ili 	'H:. .i,l 	Uppet 	b 

Aunac 	
p1des 

Date 

RLIbbel J;(Ic( 

C\: 
tl)/J 

6 1C 4 
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GOVERTryiET cOF ARUNACHAL 1PR4OESH 

DEPARTM 	})J LABOTR .  AND Elt4IOYMENT 
EMPLOENT EXCHANGE, NdCUN A 

IDNTITY CARLV. 

(Not an 	 with 

I. Name of 

Date of Registration... 	.... Q.6/ 	.2 
Registration No........... 

N.C.O. Code No . . . .X3./. . .............. 

INSTRUCTIONS TO APPLICANT 

Bring this card with you whenever you 	Date before 
come to the Exchange. 	 which 

registration 
Quote your Registration Number and 	should be 
N.C.O. Number whenever you write to 	renewed 
the Exchange. 

Renew your 1egtstralion every one-  10  
Card be renev ed within 30 days from 
the date of renewal. 

If you do not renew 	the due date 
reuistra!inn will be cancelled. 

~e," "' 
. 

? 
,t. 

Ic_. 41 be 

c.. 

1 

Vi1 	;R4i 

_ 	
[ji S 	c't9 



Cidri L
chJ 

(c) Return this card when you no longer require 	 - 
employment 	assistance 	alter 	filing 	the 	 Affix I'ostage 

following entries. 	 Stamp here 

have, seen red em ployment vi h 
(Name of employee) 	 This curd shall alae. 9 raad rkfs 

• 	lh rongh* you* my own effort 	 1t:cJ\'ET 	RTI I CAT 	' for 

.*flO longer require employment assistance 	 n puOr 	go' L order NO. 

• 	
LAB,EMPL-1/96 (VOL.X.l V 1616 dtd.1110 

Date........ ... ...... 19 	. (Signature of applicant) 	
2001 

FOR OFFICIAL USE ONLY To 
*signalure 

	 . 

The Employment Officer 
identification Marks  Employment Exchange 

2. 	
Co nier gne 	- 	

-' 

f)cictc In ipphicahie 	 I\ 	S•}/ 

TO  
A rnn;ichal (Tht. 	Prcss-3O4/93-Al,OOO'9 -Y. 
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• Guw' BOnch 	k 
GOVT. OF ARUNACHAL 

OFFICE OF THE DEPUTY COMM(SSIONER 
WEST SlANG DISTRICT 	

ALONG23/02/2001 
NO. WS/J-8945 /2001 	Dated A1ong the...... 

TO WHOM IT MAY CONCERN 

This is to certify that 	S./Miss ....... 

	

daughter of/ 	of Shri/ 	.... 	.°......- ................. 
is a permanent resident 	of .......... ................... ...... ...... village P0/PS 

...........of 	............. Circle of West Siang 

blstrtct, Arunachal Pradesh, 
/ 

Date 	23/02/2'J01 	 ( 	kGA )co(JDL) 

•* : 
Seal 	'.. I 	 Sian DiiiAlong. 

.......... 

\C 

	

?O ° 	\ 

/,f 
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DEC2009 

GuhatBeCh 

Ap1icat ion fbr 

2009 
	 yThj\1pg MG Last date of recej- 

Qbe 1knI 

Name of the 4ndidaie (in block letters) 	:4fç ' k/4f 7LOA Fathers Name 
Permanent Ad 11ress ( m tufl 
P'escnt addres 	 kt/ 
Permanent adess (in 111) 	 k// /*,%/ 	io: Daie of Bi.h 	 ' 	

& 0 Ll  
Educational Qalificatjons 

I) of' marks obained from Llasc x(iet)) 	 T P2"- 
Resident of 

1 0) Er31p1oynent E\, Rerd. Card no. 	
. i do hereby da 	hat the above particiinrs tuiniished/}'v mc ar'e 

conee ) the best of in': kn'x)edee and brljef 

Place: 

DOCUMENTS_TO BE Ai'ACHED 
fErnployneut F Regd. Card (photo copy) 

C'('i,•.a,. 	 I..... 	 - 
4'.I •Vlai 

 
—?fibe Caste Crtiilcate ('Photo copy) I l 
C aracter Certi icaie I ronjvo oiJe,ent iazelTeo UlJiceis (;s 
original), 

lr'corne Certjfjcte lioni concerned DC (Photo Copy) 
Health Certifica.from any Govt. Doctor (in origna I) 

'-Latest Passportize photo's (I no's) 
Resident al Celficaic (ph(Nto copy) 
Movable and rnmovable properties owned by the Candidate 
(Attested copy 4idoctiinenis to be enclosed). 

_-) His / 11cr CoflScit letter lo provide rent.- flee accommodaticn i.e. a 
separale room i his/ her house in the post vi! 1ato to function the 

11 

r. 

9.. 



GOVT OF ARUNACHADESH, 
OFFTCE OF THE DEPUTY COMMISSIONER 

WEST SlANG DISTRICT ::AL ONG 
* .4 

* 	 SCHEDULED 	E. CERTi.EIG M  

* * * 

* 

* 

	

This is to Certify that 	 TAL9.M 

* 	..................- ...... 	of Shri/..T.MILTQM 

of village_......... 	 P0/PS ...... 

$ District 	 of the State ArunachaiPradesh 

belongs to_.. ..... ....... 	 . 	 Tribe which is recognised 

as a Scheduled Tribe of Arunacli.al Pradesh as under 
* 

The Constitution ( Scheduled Tribe ) Order, 1950. The 
Constitution ( Scheduled Tribes ( Union Territory ) oraer 1 950 
i' amended by the Scheduled Castes and Scheduledfres 
lists ( Modification 

) 
. order, 1956, the Bombay ReOrganisaton 

Act, 1960, the Punjab Reorganisation Act, 1966, the Sat 
of Himachal Pradesh Act, 1970, and the North Eastern Areas 

* ( Andaman & Nicobar Islands ) Scheduled Tribe Order, 1959. 
The ConEtitution ( Dadra & Nagar Haveli ) Scheduled Tribe 

* Order, 1964. The Constitution ( l..Jttar Priideh Scheduled 
Tribes order, 1967. The Constitution ( Gua Damari & Diii 

* Scheduled Tribes Order, 1968. The ConstiLtion ( Naga];d 
Scheduled Tribes order, 1970. 

.ort 	 and hii'lcr 

family 	ordinaiii)' 	icsIc 	.....  ............. JUNOE ............................VilLtg 
...........Circle ........RUMGONG........- of West Sian: 

District, Am 	Chal Pradesh. 

Cer ifled, bat the particulars of the applicant mentioned in this 
* \ 	ate have been, verified and found to he correct. 

2 
I 

Branch 

- 
. Officer r (Jdl f 

O-fL 1i 	'KL rg 

44A1 

IT 

* 

* 
* 

* 

* * 

¶ 

* * * 

4 
* 

* 
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- o DEC ' n 9 
SECONDARX Ct00L EXAMINATION 	

GUWah Benèt NAME 'AK1AT LOM 

DTEO8HTH 	30* 	PRR- pu.Nc' 	240372276 

iAuLS j: 

• IFiUR,E.5 •rr 

CODE 1JBJECf IH PP TOTAL IN T0ThLWOR1)S 

P FFT 	FU Y 20. EKGL I SH 54 Xy 54. 
aiG iOP1E SCttCE 4' H 2. 	P PF- -ri' TWO 
2 Ij ECOAOmics 46 y x 46 P -OT'/ 	S\X 
2,13 SOCIAL SCIENCE 44 ) 44 p FORIY Fou v' 
ata scl ENCE 35 05 40 vvb 

OT - 6 TWO HUNDSED Th1T1 

tv1__ 	yrs 	ptQV 

'1 

-. •:I.'fl&i - t Lr'3flons. 

rto be 

Ui 
0 

(!l 

5 
5 
4 
4: 
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o DEC 

Guwahati Bench 
1cIf 

• 	 G.fl', i RNi 	AR 	ICHI L PRADEi-[ 
• 	 DEPATH.l 	OiR AND EMPLOYMENT 

ENl Li--'-'i- 

	

•;.: 	C.L\RD 

for iclerview 	'ift 

2 	Date of P c':;aatio: 	.. 

Regisho. i' 	. 	 ............... 

•. 	N.C. 	 .................. 

v TO 4 PPLICANT 

	

(a) Bring ihi eri with YLLI V. liv:ncver you 	Date bcfre 
COWC to ill: 	 which 

regis ira t G fl 

	

(h) Quote your Iegi:t. .....tinn Number and 	should be 
N.C.O. Number wLeriuver you wrue 10 	renewed 
the Exchrtr.e. 	 -- 	-- 

c) Eene 	oiii 	:L:tijOu yert three 

(d) Crci be rCc:u 	.'iihiri 3-days from 	/ 
'a 	01 rrva(. 	 • 

If vo do not rLt..; iy th 	due date 	/ 
your registrutiou 1 	1 ne cunceilen. 
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(c) Return this card ' hen you no lunger require 	 i 	-- 
employment 	assistance a I er 	hhng 	he 	 Affix Postage 
following entries. 	 I Stamp here 

I have secured employment with 
(Name of employee) 

iii rou gh* you* my own effort 
2. 	* no longer require employment assistance 

Dote..............19 	(Signature of applicant) 
........-------.---- 

FOR OFFICIAL USE ONLY T 
Signature 

;ton Marks;fL rpIoyneJ Exchange 

2: Naharlagun 

7 WYflfl Officer1 	 . 

Delete in applicable enytes. 
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JqEXUR! 5 

DEPARTMEI\i OF POc, iS: iNI)IA 
Office of the Direcio,' PosaI Seri'ices: Aruiwcizai Prades/z Di th 

1taiigar-79111i. 	 ___ 	
9

___  
—s  

LETTER OF' PROVISIONAL MPOINTMENT 
Guwahati Bench 

\" ivcknar 	 Dated at itanagar theS2U' 

NIISS 'i7akiani Talorn D'o Shn Tain Talom is hereby prosionafly appointed a. 
CDSBPM \'e.vekiiagar BO in a/c with Along MDC under itanagar HO with effect from 
date o joining on the post. She shall he pad such aiieanecs as arc admissible from tms 
o tjmc, 

. Miss Yakiam Talom snould dearly undcrstan. th 	her cmp1cvnicnt as 
GDSBPM shall he in the nature of a contract liable, to he teminated by her or by the 
appointing authority by notiFing the order in writing and that her conduct and service 
shall also he governed by the "Depariment of Posts Crramin Dak Sevak (Conduct and-
Employment) Rules, 2001" as amended from time to time. 

if these conditous arc acceptable to her, she should communicate his acceptance 
. 	t 	 c p. 	.- 

The appointing aiunonty rcse.rcs thc ruth to lcn.nina.tc  the provisionat 
en ci lire bIo 	p 1 r' 	i 	'1en c 	 "r' 	s ' lhc'ut iec 	flr1 	'thu4- 

ci ring any reason. 

Miss Yakiam Talom should credit Rs. 10,000,- as "SecurTh' Deposit" pledged to 
the. President of India in the form of either SB account or.NSC or KVP within 30 days 
from the dai.c of assumption of charge as GDSBPM. Vivcknagar 130. Miss Yalciam 
1 rOom will lake up her residence sad rO;o p'othde suiahle accoimnodation f'or housing 

cu T 	 casil 	 o ii e 

Ii i.j also mad2 ... .ar t ttL pcii.brmauce. of thc 	o "sonaIiv appontcd 
GDSBPM \.Vill he observed on the basis of postal bune.ss clone '' her. The provisional 
appointment of the 11PM may be. terminated as per Para 4 above if the performance is not 
Pound satisfac.tor' or in the interest of public service or the B() is found Un-remunerative. 

(A.K Shyam) 
Supdt. of Post.s 

O/o the Director Postal Services 
Arunachni Pradesin Division. 

Q. 
	L7 
	 l[ariaaj - 791 iii. 
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j 	GuWáhati Bendh 
Copy  

I) Miss Yakiam Talom, C/o Smti Yakoin Lomtung GDSSV, Along MDG fur 
information and she will: - 

Opcn one RPLI Policy in her own name ofminimum value of Rs.i, 00,000/.-
and one Security Deposit Account for R,s. I 0.000/- She is asked to obtaiyt 
training from Sub-Divisional inspector, Central Sub-Division Pasighat and. 
fulfill the target. 
Open 50 nos. of RPL1 policy (i.e. ] 3 nos of RPLI policy in each quarter 
besides 100 nos. of savings Bank passbook and 100 nos. of RD Pass Book 
from the local inhabitants of the villages falling under the delivciy 
jurisdiction of Viveknagar B.Q. and motivate awareness among the various 
schemes of the department. 

C) Submit Character certificate Medical fitness certificate. Declaration in non 
judicial stamp paper duly authenticated by first cias Magistrac and witness 
and two' nos. of attestation form duly filled up and signed by her 

2) The SDI © Pasighat fbr inibrinanon and he ditected to impart training to Miss 
Yaki.am Talom observing all formalities. One RPLI Policy of minimum value of-
Rs,I, 00.000/- may please be gol opened by the cndidie He will also forvvarcL  two nos of attestation form dully fifed uo and sinned ov tic selected DPM. El) 
addition, he will obtain a deClaratiofl in noll..juciicial sann. paper duy 
uthcnticatcd b firs-f class.judicia] Magistrac and Witfl. Also obtain Chara,ct- 
eIficate Med4r1 finess ceitflcat from Miss Yianj Falom and forward t 

samc to this o1ec. 

' 	 1 " 	 1 	 T 	 ' 	 " 	 ' 	 , 0 i) The rosrmastcr itanagar i u br nu:ormanon anu ira. 

hc Postmaster ioi MDC for information and na. 

5) Offiec copy. 

,A.z Snyani) 
Supdt. of Po 

O'o the J)ircctor Postal ScrViecs  
Al unachal Pradesh Division, 

Itanagar-791 ill 

•0 
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1 entral AthWnAN air')l 
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2 n 
The Superintendent of Posts. 
Olo The Director Postal Services, 
Arunachal Pradesh Division. 
Itanagar, 

Sub: Prayer for cancellation/recafling appointment No.8-
4/Viveknagar, dated 23/09/2008. 

Sir, 

With due respect, I would like to state few lines for your kind 
consideration and necessary action please. 

That your good office has appointed one Miss Yakam Talorn as 
Grarnii Dak Sevak Branch Postmaster, Viveknagai, AaIo, vide 
appointment No.B-4/Viveknagar, dated 23/09/2008. In these regard I 
would like to state as folIow. 

That Miss Yakiam Talorn is not resident of Viveknaar [Rigo) Aalo, 
who is a permanent resident of Village Jamoh, Plo & P/s 'mgong, West 

District, Arunachal Pradesh, but she has falsely furnished you 
information that she is belong to Hissam Village AaIo, even if we 
presumed that she is from Hissam Village still it doesn't come within 2 km 
from Viveknagar (Rigo) Aalo. Moreover, she doesn't have PRO of being 
resident of Vivekriagar (Rigo) AaIo. The Panchayat Member of locality has 
also issued certificate that she is not belongs to the said villge. 

Under the facts and circumstances mentioned above your good 
office may kindly recall/cancel appointment No.B-4/Viveknagar- , dated 
23/09/2008. as early as possible in the interest of justice. otherwise, I 
would be compelled to approach honorable court for justice. 

Date: 27/10/08. 

Yotiis J"ithfuUv, 

(Miss Bomp Ado) 
(Rigo Viiiage) 
Viveknagar 

6 T6fcc.) jb - 

q%- 1- 
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3 	NEXUR 

	

1 	Trc;r 

/ 
TO WHOM IT MAY CONE FRN 	I 	

•fl-ri
G"Wahati f3er3c6 

It is to certify that Miss Yakiam Talorn is not the resident of 

(Rigo/ kamdi) viveknagar village, and she do not have any relative nor temporary 

resident in our village and it is further certify that her name is not enroll in the panchayat 

electrol roll of our village, lastly it is also certify that viveknager came under Rigo / 

Kamdi villae. 

1 .  

8 

1 t 

I 
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4 	_tJ 

It is certified that Rumgong Circle is situated at a distance of 30 

km away from Aalo(Along) administrative Headquarter and it is also 

certified that Viveknagar is situated at a distance of 2 km away from Aalo 

Administrative Headquarter surrounded by two villages i.e Rigo and Kamdi 

village. 

CticieIjOficer 	o°'
11 

	
Oq 

Admn.!Ton Magistrate 
West 	 Aalo 
W'- 	1Stict Aik. 

ivacha ?radosh 

ej 

?9 Oft 

ench 

fj 
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